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ment

"This is what we find in the morning
newspapers in broad headlines.

Shri Braj Raj Singh: Could I make
‘a submission?

Mr. Speaker: Has he got anything

‘to say apart from what he read in
the newspapers?
Shri Braj Raj Singh: We were

very glad when the hon, Minister
announced the finding of oil in this
well as a new year gift. Now it
transpires from the news which we
have read that due to the negligence
of the people there, the Oil and
Natural Gas Commission people, the
wa:l has caved in, and we have incur-
red a loss of more than Rs. 30 lakhs;
also, the morale of the people who
arc cngaged in that exploration work
has broken down.

Mr. Speaker: 1 agree. The hon,
Member is only stating once again
all that has been put down in the
adjournment  motion. I read out
every item that he is saying. If in
addition he has got{ any information,
apart from what we find in the news-
papers, 1 wanted him to say.

The hon, Minister.

The Minister of Mines and Oil
(Shri K. D, Malaviya): Thiz paper
which claims to be a very ro=ponsi-
ble one, and 1 am told has a very
highly orpanised unit of scrvices,
must have its own sources of infor-
mat'on. When I read thi; news in
the morning paper, I was my:elf sur-
priscd. Since then T have been trying
to couatlacy the various places {rom
which I can get this information,
more especialiv becanse front pape
and biggest types create an impirossion
on the minds of men, and al<o of
responsible men. that such a thing
could perhaps happen. Till 15 minutes
back, I was not able to get any authen-
tic information. From the hLead=-
quarters I got the news that there is
no such news available to them. Then
1 tried to contact Calcutta. From
there also I learnt that nothing like

to Matter of urgen:
Public Importance
that could happen. Then 1 contacted
Sibsagar. Just now, while I was sit-
ting here, I got one news, which I
would like to read:

“With great difficulty, a talk on
telephone with Dr. Chandra at
Sibsagar could be had. All that
we could hear is that the Press
report is absolutcly baseless, and
spudding of second well in
Rudrasagar area will most pro-
bably commence on 17th March,
1961.”

It is possible that in spite of this
news, something might have happened
as a result of earthquake or some
major mistakes committed by our
people. So, I will request you to wait
till tomorrcw, bcefore 1 make an
authoritative statement,

Mr, Speaker: Very well. This will
stand over. I will treat this as a
Calling Attention Notice, and the
hon, Minister will make a statement
tomorrow. That will be better. Any-
how, he is not sure as to whetlher the
information is  absolutely, fully
unfounced.

Shri K, D, Malaviya: I want to be
doubly sure, that is all.

Shri Braj Raj Singh: We shall all
be happy if it is not true.

Mr. Speaker: The hon. Minister
will ulto trvy to find out from the
newspaper wherefrom they got the
news, and who is the special corres-
pondent.

Shri K, D, Malaviya: 1 know all
that. I have my own views about
these matters, but I want to be
factual.

12.25 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ComMpPLAINTS FrrRoM INDIAN Crrmzens m
Apprs ABABA

Shri A, M, Tarlq (Jemmu .and
Kashmir): Under Rule 197, I beg to
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[Shri A. M. Tariq]

call the attention of the Prime Minis=
ter to the following matter of urgent
public importance and I request that
he may make a statement thereon:

“The reported complaints from
Indian citizens regarding the con-
duct of the Indian Embassy in
Addis Ababa during the recent
troubles there.”

The Deputy Minister of Exiernal
Affairs (Shrimati Lakshmi Menon): A
joint petition signed by about 200
Lndian nationals including teachers,
doctors, office employees, business-moen,
ete., was received by Government

Calleging that the Embassy failed  to
sender any assistance to the distress-
ed  Indian national:  while  other
foreign Mission had taken adequate
steps to proteet theip nationals  and
had Jouked afiop thew anterest:. The
Ambassador’s gttention  was  imime-
diagtely drawn to these  compiaints,
and accurding to the report received
froam the Fmbosev, it anpears  that
the Indian Embassy did all that was
possible within its resources  in the
then existing circumstances T
abortive coup dieter was extermely
well planned as far as its seereey was
converned. No Embassy  had  onv
previous information about its occur-
rence and, therefore, there  was  no
question of  our  Embassy  warnming
Indian nationals of any possible tron-
bic.  Ax a result of firing, there wore
three instances of damage to property
ownii by Indians, of which two were
very minor,  The only sizable loss  wis
incurred in a case where an unoccupied
house was shattered by a shell.  Our
Fmbassy is helping the Indians con-
cerned  in pursuing  their claims
with the Ethopian authorities. Among
the Indan nationals, there was no
caszualty. either dead or injured.

It has been reported that considera-
tion was given by the Embassy on
the morning of the 15th December,
as to what could be done for the pro-
tection of Indian nationals. The
Embassy considered the question of
evacualion of nealy 1,400 Indian na-
tionals and bringing them into the
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Embassy premises. This was, how-
ever not found feasible owing to the
lack of facilities available in the Em-
bassy to accommodate such a large
number of Indian nationals; the im-
practicability of transporting 1,400
Indian nations; and the topographical
fact that the Embassy itself is locat-
ecd in a vulnerable area. Subsequent
events, according to our Embassy,
showed that the Piazza area where
the bulk of Indian nationals were
residing was left untouched by fight-
ing.

The allegation made 1n the petition
signed by Indian nationals that they
were nol given any shelter by the
Indian Embassy is not correct. Two
Indian teachers while passing in front
of the Embassy had asked the gate-
man ta allow them inside the Embassy
s thomess ng £ December 16, but
the gateman, contrary to the instruc-
ong, csned to him, refused o et
them e The goateman has been re-
primanded.

After the inewdent, the Ambassador
e othier Qiticers went . round  the
towt wrd spent some ume with the
members of the community. It was
not possible for them 1o visit every
home due to the  fact  that  many
“trect; in Addis Ababa have  no
pamoes and houses no numbers.

Shri A, M. Tariq: I would like to
know if cven after the Government
of India received some memorandum,
letters were published in the Indian
and forcign press against the work-
ing of our Embassy at that time,
Mav T know from the hon. Deputy
Minister whether any press note was
issued in contradiction of this news,
because it gives a bad name to the
Embassy of our country?

Shrimati Lakshmi Menon: No press
note was issued, and we did not think
it was necessary to issue when the
allegations made in the memorandum
il;q?lf were not true,

Shri  Sadhan Gapta (Calcutta—
East): Tt appears from a letter by
some of the aggrieved persons in The
Statesman that while other foreign
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Embassies gave timely warning that
something was going to happen, our
Embassy did not. May I know whe-
ther any enquiry has been made into
this allegation, and whether it has
been ascertained whether other foreign
Embassies warned their nationals,
while our Embassay failed and if so,
why?

Shrimati Lakshmi Menon: In the
statement I have stated thai  there
was no warning. No Embassy could
give any warning, because nobody
know that the coup d’ etat was going
to take place.  All that happened
was that the people who have sub-
mitted the memorandum have en-
closed a letter by the American
Ambassador to his national;  saying
that he would like to notify if any
such cvents took place in future. In
the meantime he gave them  the
assurance that the Embassy was there
to protect them. That ix all that had
happened, that is  a«l] that  was
brought to our notice.

Shri A. M. Tarig: May 1 seck a
clorification from the hon.  Deputy
Mmiter? Muy 1 kaow  whether
those Indians whe had signed  this
compaint and sent it to the Ministry
were informed by the Ministry that
their complaint was not correct, or
that they were not taking action on
it?

Shrimati Lakshmi Menon: Certain-
ly it was done,

12.29 hrs.
PAPERS LAID ON THE TABLB
ORissa APPROPRIATION ORDINANCE, 1861
AND

PRESIDENT's ORDER WITHDRAWING THE
OR1ssA AFPPROPRIATION ORDINANCE

The Minister of State in the Winis-

try of Home Affalrs (Shri Datar): Sir,, -

I beg to lay on the Table, under~

Article 213(2)(a) of the Constitution

read with clause (c)(iv) of the Pro-
clamation dated the 25th February,
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161, issued by the President in rela-
tion to the State of Orissa—
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(1) a copy of the Orissa Appro-
priation Ordinance, 1961
(Orissa Ordinance No. 3 of
1961) promulgated by the
Governor of Orissa on the
23rd February, 1961. [Placed
in Library, See No. LT-27284
61].

(2) & copy of the President's
Order dated the 10th March,
1961 published in Notifica-
tion No. G.S.R. 343 dated the
10th March, 1961, withdraw-
ing the Orissa Appropriation
Ordinance, 1961. [Placeqd in
Library, See No, LT~2726/
61].

NOTIFICATIONS ISSUED UNDER KHADI AND
ViLLaGe INDUSTRIES CoOMMISSION AcT
AND EssENTIAL COMMODITIES ACT

The Minister of Industry (Shri
Manubhai Shah): T beg (o lay on the
Table a copy of cach of the follow-
ing Notifications:

(i) The Khadi and Village Indus-
trics  Commission (Amend-
ment) Rules, 1961 published
in Notification No. (3.S.R. 255
dated the 4th  March, 1361,
under sub-section (3) of See-
tion 26 of the Khadi and Vil-
lage Industries Commission
Act, 1856. [Placed in Lib-
rary, See No. LT-2727,‘81].

(ii)The Woollen Textiles (Produce-
tion and Distribution) (Con-
trol)  (Amendment) Order,
1961 published in Notification
No.S.0. 428 dated the 25th Feb-
ruary, 1861, under sub-scction
(6) of Section 3 of the Essen-
tial Commodities Act, 1955.
[Placed in Library, See
No, LT-2728/61].

ESTIMATES COMMITTEE
Hunpaep anp EicntH Rerorr

8hri Dasappa (Bangalore): I beg to
present the Hundred and Eighth Re-



